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Role of Panchayati Raj in Education

+
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Kishen Pattnayak:
Shri Maurya;
Shri Madou Limaye:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minist.r of Food, Agricul-
tare, Community Development and
Cooperation be pleased to refer to
the reply given to Starred Question
No. 1358 on the 26th April, 1966 and
state:

*33.

(a) wheth:r the Education Com-
mission has since submitted its re-
commendations on the role of Pan-
chayati Raj Institutions in the field
of education;

(b) if so, the main outlines thereof;
and

(c) the action taken by Govern-
ment thercon?

The Depyty Minister in the Minis-
try of Food, Agriculture, Community
Development and Coopeération (Shri
Shinde): (a) Yes, Sir.
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(b) A statement is laig on the
Table of the House. [Placed in Lib-
rary. See No. LT-6463/66].

(¢) The recommendations are under
consideration of Government.
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Shri Shinde: I do not agree with the
submission made by the hon, M_m-
ber. In fact, in Rajasthan a Com-
mittee went into this problem and
that Committee noted with satisfac-
tion that the transfer of primary
education to panchayat samities has
resulted in improvement of attend-
anc: of teachers, regular and proper
disbursement of salaries, greater
awakening of the public to the im-
portance of primary education etc.
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Shri Shinde: But I may submit that
this question deals with the Report
of the Education Commission. It
has recently been received and it
would be taken into consideration by
the Education Ministry. We are only

concerned with the role of panchayati
raj on this subject.
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Shri Shinde: The hon. Member is
aware that Panchayati Raj has been
introduced as a result of the princi-
ple which has been incorporated in
our Constitution itself in article 40
and in many States the appointment
of teachers is entrusted to impartial
bodies. I do not think the contention

of the hon. Member that patronage is
being provided is correct.
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Shri Shinde: This question should
be addressed to the Education Minis-
try, but I may submit for the infor-
mation of the hon. Member that we
are equally seized of the matter. As
far as education of lower castes and
communities is concerned, everywhere
cffective steps are being taken to see
that necessary facilities are provided
for educating them.
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Shri Shinde: As far as the figures
are concerned, we have not got the
figures with us at the moment.
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Shri Shinde: At that time the
Ministry of Community Development
and Co-operation was a separate en-
tity anq the Education Ministry did
afford us an opportunity to submit
our say on behalf of the CD Minis-
try to the Education Commission.
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Shri Shinde: I think, a notice will
be required for this question and the
hon. Member may be advised to ad-

dress this question to the Education
Ministry.

Shri D, C, Sharma: Is the Govern-
ment aware of the fact that at all
educational gatherings, including the
all-India conference which was held
recently at Allahabad, there has been
a unanimous view that education
should be taken away from the pur-
‘view of panchayati raj because it has
led to . deterioration of standards,
nepotism, wrongful transfers and non-
payment of salaries at proper time,
‘if so, will the Government take away
-education from panchayati raj and
:give it some other toy to play with?
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Shri Shinde: As I have already
mentioned and submitted, the recom-
meéndations of the Education Com-
mission have recently been received
and one of the subjects under con-
sideration is as to what should be
the role of panchayati raj. That will
be taken into consideration by Gov-
ernment,
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Shri Shinde: All these matters are
under consideration and they form
part of the Commission’s Report.
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Shzi Shinde: The Commission’s Re-
port has not still been printed. That
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hag not been circulated to various
Ministrics. I think the Education
Ministry wil' take into consideration
all these matters,
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The Minmister of Food, Agriculture,
Com ity Devel t and Coopera-
tion (Shri C. Subramaniam): I respect-
fully submit education, particularly,
elementary education and all those
things is a State subject. We come in
for purposes of coordination and lay-
ing down general policies, The
Educatioyy Commission has made cer-
tain recommendations. Now, as to
what happened in a particular State
with regard to the transfer of teachers
and other things, certainly, we cannot
go into it. It is a matter which
should be raisedq in the Legislative
Assembly of the State.
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The Minister of State in the Minis-

try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The question of
removal of restrictions on the move-
ment of foodgrains will be considered

on receipt of the report of the Food~
grains Policy Committee,





